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Raipur, the 27th November 2002

NOTIFICATION

No.483 1/Revenue/2002.—In exercise of the powers conferred by sub-section (1) and clause (Ixix) of sub-section

2} of Section 258 and read with Section 256 of the Chhattisgarh Land Revenue Code, 1959 (No. 20 of 1959), the State
Jovernment hereby makes the following amendments in the existing rules :—
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AMENDMENT

¢ 56, of the rules- framed under Secticn 256 of the Chhattisgarh La

59 f\n the figures ".\s 05.00" "Rs. 07.00" shall be substituted,
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